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ResolulHons Vriitt
' Formula Mr. Deputy-Speaker: Th* question

1k
Mr. Deputy-Speaker: There is an 

amendment—No. 4—to the Enacting 
Formula.

Amendment mode:

Page 1, line 1,— 
for “Ninth Year” substitute 

"Tenth Year".
[Shri Satish Chandral

Mr. Deputy-Speaker: The question 
ir.

“That the Enacting Formula, 
as amended, stand part of the 
Bill” .

The motion was adopted.

The Enacting Formula, as amended, 
was added to the Bill.

The Title was added to the Bill

Shri Satish Chandra: Sir, I beg to 
move:

“That the Bill, as amended, be 
passed.”

Mr. Deputy-Speaker: The question 
is:

“That the Bill, as amended, be. 
passed.”

The motion was adopted.

14.33 hrs

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

THntrr-SKVonn R e po r t

8hrimati Da Palchoudhurl (Nabad- 
w ip): I beg to move:

"That this House agrees with 
the Thirty-seventh Report o f the 
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 11th March, 
1859."

“That this House agrees with 
ih e  Thirty-seventh Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 11th March, 
1989.”

The motion was adopted.

14.34 hrs.

RESOLUTION RE; LICENSING OF 
NEW INDUSTRIAL UNITS—Contd.

Mr. Deputy-Speaker: The House 
will now resume further discussion 
of the Resolution moved by Shri 
P. K. Vasudevan Nair on the 27th 
February, 1959 regarding the policy 
of licensing new industrial units.

Out of 2 hours allotted for the dis
cussion of the Resolution 7 minutes 
have already been taken up and 
1 hour and 53 minutes are left for its 
further discussion today. Shri P. K. 
Vasudevan Nair may continue his 
speech.

Shri Vasudevan Nair (Thiruvella): 
Mr. Deputy-Speaker, last time I was 
trying to restate the general policy 
adopted by this House on the ques
tion of giving licences for new in
dustrial units. On that policy 
there is no difference of opinion. 
That is a good and correct policy. I 
am trying to examine how that policy 
is being implemented. My complaint 
is that the Government does not take 
any care at all in the correct imple
mentation o f this good policy. I am 
quite sure that most of the represen
tatives o f most of the States in both 
sides of this House will have given 
their own reasons for supporting my 
Resolution.

At the outset I will examine some 
general figures as far as licensing of 
new industrial units is concerned. 
With great difficulty, I went through
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the Journal of Industry and Trade to 
find out the number of licences issued 
during a specific period and I  could 
not, go through the entire period as it 
is a very difficult task. I  have got 
the figures for the period October 1956 
to October  1958. Altogether  1,230 
new licences  were issued.  I  have 
got it tabulated State-wise. Now, the 
Bombay State, the most fortunate one 
because of  historical  and various 
other reasons—we do not grudge  at 
Bombay or any other State; we just 
want to catch up  with others—got 
444 licences-—36'09 per cent of the 
total. The next fortunate  State is 
West Bengal which gets 233 licences 
which comes to 18-94 per cent. Then 
comes the State of Madras with 139 
licences.  I will examine the position 
of my State because I am more con
cerned with my State.  The position 
of  Kerala is  really very  pitiable.
Out of 1,230 licences, Kerala got only 
34—2'76 per cent. I  do  not go 
through all the figures but we have 
our friends like Madhya  Pradesh, 
Punjab, Orissa,  Mysore,  Rajasthan 
and many other States. I have got 
some other figures also. This shows 
that even today,  even  after the 
acceptance of the Industrial  Policy 
Resolution and definite statement by 
the  States  Reorganisation  Com
mission and also by the  Planning 
Commission to the effect  that we 
should try to develop and lift up the 
under-developed States  when  new 
licences are given—after all  that, 
the position is that there  is heavy 
concentration in certain areas. These 
very  figures  declare  categorically 
that there is no conscious effort on 
the part of the authorities in charge 
of the affairs to give a changed and 
new life as far as the  industrial 
development of this country is con
cerned.

Shri  Harish  Chandra  Mathur
(Pali): How many licences were re
fused ?

*

Shri Vasudevan Nair:  The Journal
does not give that figure___(Inter
ruptions )
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Mr. Deputy-Speaker:  Order, order.
New licences should not  be added 
here !

Shri Vasudevan Nair: I also looked 
into the annual report on the work
ing of the administration of the Com
panies Act for the year ending March 
1957. During that period, it is stated, 
848 new companies were registered— 
301 in West Bengal, 170 in Bombay. 
In this particular case, West Bengal 
leads and Bombay seconds. Anyway, 
they take feway nearly 65—70 per 
cent of the total. I need  not give 
more general figures about the situa
tion in the  country. These  figures 
very clearly illustrate the direction in 
which we are going. I am afraid we 
are going in the very same old direc
tion in spite of the loud proclama
tions of the authorities in power to 
the contrary.

Sir, I hope that the representatives 
from other States will  go into the 
situation with regard to their own 
States in more detail, and you will 
please allow me to concentrate my
self on the situation in my  own 
State.  My State is one of the aggriev
ed States. You might  have heard 
many people calling  us a problem 
State. It is very true that we have 
got many problems,  perhaps many 
problems which do not trouble many 
other States.

You know of the serious food situa
tion in our State, but  that is not 
relevant here and I will not go into 
it. You also  know,  Sir, of  the 
serious  unemployment  problem. 
Perhaps we are having  the largest 
number of educated unemployed in 
the whole of India. Many problems 
are there, and  really  you cannot 
blame the people for  calling us a 
problem State. Therefore, we should 
be given more  consideration  than 
any other State in India.

But what have we got? I should 
say that after the advent of freedom 
we did not have any industry worth 
the name.  One or  two  industries
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come to my mind,  like the D.D.T.. 
factory.  I know the hon.  Minister 
will refer to the D.D.T. factory. What 
is the employment  potential there
It is nearly 200, that is my informa
tion. In the Second Five Year Plan 
Government is  spending  something 
like Rs. 501 crores  in  the  public 
sector, and we have got our share in 
this D.D.T. factory, a factory which 
can employ nearly 200 people.  Sir, 
he may also refer to one rare earth 
factory. But I am quite sure he can
not refer to more because there are 
no more  industries  in  our State 
after the advent of freedom.

Now, what is the position of some 
of those traditional industries that we 
had like coir or handloom which are 
not even worth the name of industry 
Such industries are dying out and we 
are finding it very difficult to keep 
up these industries in their own posi
tions.

Our complaint is that the Govern
ment did not take any interest in res
pect of some of those industries which 
should be located in Kerala and for 
which perhaps Kerala may be the best 
location or even the only location, even 
in such cases Government have failed 
to persuade those people in the pri
vate sector to start the industries in 
our State.

Now, I will make certain references 
to certain of them. I will, at the very 
outset, refer to the manufacture of 
rubber tyres.  I understand that three 
licences are issued during this period. 
The hon. Minister may say that we 
have got one. We have got one licence 
which is not used and, perhaps, which 
cannot be used by  that  particular 
gentleman in the near future.  Two 
other licences were issued, one  for 
Madras and one for Bombay  State. 
You are aware, Sir, that we produce 
something like 9 per cent, of  the 
rubber in the whole of  India,  and 
nobody will argue that a rubber tyre . 
industry should be located anywhere 
outside the State which produces 9 
per cent, of the total rubber.

Again, in the case of electricity we 
are reputed for cheap electricity. Our
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labour—of course, some of our friends 
have complaints about them, I will 
come to that in the end—is very effi
cient. That was even accepted by the 
British Mission which came there to 
examine the spot for the second ship
building yard.  In spite of all these 
facts favourable to us, licences were 
issued to Bombay and Madras.

In the case of Bombay, I am afraid 
the Government have gone against the 
very accepted principles  of  foreign 
participation.  That is not very rele
vant to my point here, but I want to 
remind the House that in that case 
the Tatas are going  to  collaborate 
with a foreign firm, an Italian firm, 
where they are going to hold 60 per 
cent, of the shares—that is my infor
mation—and our native capitalists are 
going to have 40 per cent. And, they 
are going to have  the  factory  at 
Bombay. I ask the Government, what 
was the difficulty in the way of the 
Government asking that party to start 
that industry in Kerala State  I am 
quite sure the Government possesses 
enough  power in its hands to  ask 
those people who are requesting for 
licences to start an industry in a par
ticular place when the  Government 
feels that that is the best place for 
that industry.  But in this particular 
case Government did not do that.  I 
do not know the reasons.  I hope the 
hon. Minister will explain.
Now, there is the question of lemon 

grass oil. For a long time our people, 
our cultivators, who perhaps produce 
hundred per cent, of our total produc
tion in India were hoping that some
thing will be done.  There may be 
no other State in India which produces 
lemon grass oil.  Now we hear that 
we are going to have some factories 
to produce vitamin A or something 
like that by making use of this lemon 
grass oil. But we hear that that fac
tory is going to be in Poona.

An Hon. Member:  It  is  already
there.
Shri asudevan Nair:  I  do not

know.  It is very strange that though 
we produce hundred per’cent, of the 
lemon grass oil in the country  the 
factory goes to another place.
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Also, we have got plenty of miner
als.  The Minister may say that we 
have got the rare earth factory.  But 
what is the position?  Only certain 
primary processes  are  being  done 
there and the major processes Eire 

being done in Bombay.  There again 
the main factory is going to be  in 
Bombay.

There is another instance which I 
have to bring to the notice of  the 
House. It was announced in this very 
House itself that we are going to get 
a Security Press, in the public sector. 
What has happened to that Security 
Press,  I  ask  the'  Minister. 
After some time we came to know that 
that Press is going to be divided into 
two parts.  One went to Coimbatore. 
We do not grudge that, because it is 
our sister State.  We want all  the 
States to have all the industries. But, 
Sir, when it was decided to have the 
Security Press at Koratti in Kerala 
State for which 100 acres of land has 
already been bought by the Govern
ment of Kerala, what was the reason 
for the Government to shift a part of 
it to another place?  All right; let it 
go to Madras State.  But what about 
the remaining part?  We hear that it 
is not going to come into existence in 
the Second Plan period.  Previously 
it was decided that this Security Press 
will come into existence in the Second 
Plan period. But now that is not going 
to come into existence.

Sir, it was almost  decided  once 
upon a time that a heavy electrical 
plant will be located somewhere  in 
Kerala.  But we have lost it.  It has 
gone to another State.

Then there is the story of the second 
ship-building yard. The  answers to 
our questions given by the Minister of 
Transport and Communications yes
terday make us more concerned about 
the final decision as far as the second 
phip-building yard is concerned. Many 
of our hon. friends on the other side, 
when they meet us in private, have 
assured us that Kerala will get it 
But yesterday’s answers show that it 
is very complicated. Many more ques
tions are before this Zonal Technical
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Committee.  They are going to exa
mine technical problems now, apart 
from the technical problems examined 
by the best experts from Britain on 
this issue. I do not know what tech
nical problems are going to be examin
ed by  this Technical  Committee 
appointed by our Government.

In this context, Sir, I would invite 
attention of the  Government  to  a 
statement rftade by our Finance Min
ister in our State legislature during 
his recent Budget Speech.  What he 
says is as follows:

"The complaint that Kerala got 
no share in the industrial expan
sion brought about in the first and 
second Five Year Plans of India 
is not confined to any single party 
in Kerala.”—

I hope even our Deputy Minister Shri 
A. M. Thomas will agree with me.

“It is  the  complaint  of  the 
entire populace.  Kerala does not 
have even a single scheme under 
heavy industries in  the  public 
sector in which the Union Gov
ernment have  directly  invested. 
The people of Kerala hope that a 
different approach will be percep
tible at least in the  third Five 
Year Plan.  In my view, the peo
ple of Kerala would consider the 
issue of a second shipyard as the 
touchstone of the Centres earnest
ness in this line.

May I avail myself of this op
portunity to declare that every day 
of delay to announce that it would 
be located at Cochin serves only 
to strengthen the  misgivings of 
the people of Kerala”.

I may make use of this opportunity 
to request the Government, to urge 
upon the Government, to take a final 
decision on this question at least as 
early as possible and  remove  the 
misgivings of the people of our State.

I stop at that. I have given enough 
instances to establish my case that we 
are terribly neglected.  What is the 
way out?  I beg to place before the 
House two or  three  proposals  to 
rectify the position.  I  would  urge
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upon ttie Government to attempt earn
estly to put the industrial policy reso
lution, the policy accepted by this 
very Bouse, into effect Z would urge 
upon the Government to revise some 
of its other policies also. In certain 
States in our country, we can have 
industries only if  State Governments 
themselves take up the responsibility 
of starting industries. They cannot 
just wait at the doors of the 
private capitalists. They cannot 
be left to the mercy and to the whims 
and fancies of the private sector. In 
that case the State Governments have 
to be helped very liberally. Hie State 
Governments should have their own 
part to play in it. They have to take 
up many responsibilities, but the Cen
tral Government should come to the 
help of the State Governments very 
liberally. In our country today, there 
are many institutions that can help for 
starting new industries, not for help
ing the State Governments but the 
private industrialists, and they are, the 
Industrial Finance Corporation, the 
National Industrial Development Cor
poration, the Refinance Corporation, 
the Industrial Development and 
Credit Corporation, the State 
Finance Corporations, etc., etc. But 
all these corporations and institu
tions are there to give help to the pri
vate sector. Apart from these, the 
Government is directly giving much 
help to them. They stand guarantee 
tor the loans these people are getting 
from outside our country, but in the 
case of the State Governments there 
ia no help given to them. That policy 
has to be revised, and they have to be 
helped and they should take up the 
responsibility of starting industries by 
themselves.

Mr. Deputy-Speaker: The him.
Member’s time is up.

Shrl Vasodevan Nair: Please excuse 
me if I take a couple of minutes more. 
There is another question. For exam
ple, our Government took some deci
sion to collaborate with some o f the 
private capitalists in starting some 
new industries. They decided to invest 
*°ne money together with private 
men in some industries, because, with*- 
*«t that, no industry worth the name

New Indus
trial Units 

will be started in our State. It is a 
very poor State. No one individual 
can put in Rs. 50 lakhs or a crores of 
rupees in one industry without the 
help of the Government or without 
the help of the Finance Corporation. 
That is the history in our State. When 
Dr. C. P. Ramaswami Aiyar was our 
Dew an, all the industries worth the 
name were started with the direct 
help of the Government, and with the 
collaboration o f the Government 
That is the only possible way even 
today. But the Planning Commission, 
unfortunately, has taken objection to 
this collaboration of the State Govern
ment with private capital. I know 
there is a lot of correspondence going 
on between the Planning Commission 
and the State Government. I request 
the Central Government to intervene 
in the matter on behalf of the State 
Government and see that the State 
Government is allowed, at least in our 
case or in the case of some other State 
like ours, to collaborate with private 
capital to start new industries.

Finally, the third Five Year Plan is 
in the offing. Discussions are going 
on. When the industries in the public 
sector in the third Five Year Plan and 
their location are decided upon, I urge 
upon the Minister to consider the case 
of States like ours in the formulation 
of the third Five Year Plan. I hope 
he will consider i t

Mr. Deputy-Speaker: Motion mov
ed:

“This House is of opinion that 
the policy of licensing new indus
trial units be changed so as to 
bring about an emphasis on the 
location of such new units in less 
developed areas unless there are 
major disadvantages in such areas 
in the matter o f availability of 
raw materials.”
There are same amendments.
Shrl Panlgrahi (Puri): I beg to 

move:
That for the original Resolution, the 

following be substituted; namely:—
“IM s House requests the Gov

ernment that in case o f issuing
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licences to new industrial unita* 
flie claims of the poor and indus
trially backward regions of India 
be given first priority with a view 
to achieve even distribution at 
industries in the country and for 
fiie purpose at  avoiding  bigger 
concentrations of industries in a 
few developed areas only."

Shri Punnoose (Ambalapuzha):  I 
beg to move:

That in the resolution,—

after "industrial units"  insert—

“and starting of industries in 
the public sector."'*

Shri D. B. Chavan (Karad): I beg
to move:

That in the resolution,— 

add at the end,—

“and further recommends that 
immediate steps  be  taken  to 
shift  the  existing  industrial 
units suffering from  defective 
location to better location.”

Shri Shree Narayan  Das  (Dar- 
bhanga):  I beg to move:

That for the original Resolution, the 
following be substituted, namely:—

“This  House  appreciates  the 
policy of licensing new industrial 
units so far followed and  urges 
upon the Government the neces
sity of laying more emphasis on 
the location of such new units im 
less developed areas unless there 
are major disadvantages in such 
areas in the matter of availability 
of raw materials and other inci
dental facilities.

Shri M. C. Jain (Kaithal):  I beg 
to move:

That for the original resolution, the 
following be substituted,  namely:—

“In view of the balanced deve
lopment of different regions in the 
oounfry which has been the dec
lared objective of the Government 
this House is of opinion that the 
policy of licensing new industries

in the public sector requires re
orientation so as to ensure their 
location in industrially backward 
areas unless there are major draw
backs on non-availability of raw- 

materials in such areas.”

Mr. Deputy-Speaker: So, the  sub
stitute motions and the amendments 
are before the House.

I have got about a dozen  names 
with me. I find that some hon. Mem
bers are standing to catch my eye. 
There ought to be some time-limit, I 
believe.  I place a limit of ten minu- 
Azr  Jt&sazbier: J cutoff*

help it.  Half an hour has  already 
been taken by the hon. Member who 
moved the original resolution.  Half 
an hour at least should be given to 
the Mkiister-in-charge.  Would  he 
require more time?

The Minister of Industry  (Shri 
Manubhai Shah):  I would require

half an hour.

Shri Harish Chandra Mathsr:  We
can sit a little longer.

Mr. Deputy-Speaker: We will  see 
to that afterwards, if the House  se 
desires. Shri M. C. Jain.

Ho  : apmr  FftTT

m&r. art frftsyw  t̂ nr tm 

33 ft ftqfe  mwr* t, 3 Sff

i w % it? HFfr  | fa 

itt wrur

*rr «tt fa ywfaM. frnyf 5 ̂

arrft * fa* snff %trz atfr

vrap $T  T< Z fa*TT 3TW I ilPw

*̂fa w % «pt ctor

*rr, is tit srftp?

3 «fk tffcr w

SWT5T «R fswr 31T3T I I  fat tit 

3«T KgtyB f̂TT | fa

<rar̂ 3r jit  «5npr ^
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W f̂ ^fT^SR * JJJfT *t

A' IJWTfWTO T̂T ^rr  ̂fa 3  ̂ 

sffrt <r«riffe *>r far Sr «ro ??r 

*re% ^ 3TS5 fcTTtfT  $ I
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$p*<rm  *r?fV**»ft ̂  qfT

fs ̂*p $ r|  tftr w *rsrw %

% fa* *rcrft fc fa W  **

%  $tot % faw *fr w  ’̂t*t

 ̂$kpt fa>JT smr  <mx 

t̂far ipr? «*TW ̂  ?t  *̂T $ 

fatft apiWRT flt (fat e5TFT ¥«[f ? 

W f̂JTT ail̂ t 

arjr  'hfH’f vt

giwpg i, TOcf

I- fa «nrc wrft ̂  ̂  at

fevm A ̂    ̂  ^
v̂pmiifcfarfstare rnfpm vt 

ftrwra <ft fomr  sffift I <ftt gg 

tfjjff i ̂ nppfrt’Nt̂nstŵJn̂sTT 

*T«IT 'fT̂TT g fa srtt *£? vt qv ̂Fre 

*<«*-wffa«rft*fe  S* tfnt

var tt  <it ift ot  % w  vnvf 

|r wr »smlt  wft |—st 

at in? yt qtTT ̂ tt fa wp  tt

ige ̂ ̂  PH 11 w %  t

«igr "F?  f fa *n <ffe w *nw 

5 f»rwT^T t̂ 1 fcfa5*  ̂ af* 

f  wrcr mf t ̂  ** •"■ * 'Pw
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* ftf  mf&TR ift & ¥t mft
-N?> M  A ft _A __̂ -  A *__
,Pvfi TV TORT 5T  tf«T f Wff 

qV'W’T ̂   ?ft «TH fefT fWT| 

Srfar ferf <Tt#T ¥t irw togs* Ot 

«jpt *rjf ftwr «rar*ftr ot# #« 

faritmt  *itf8e 

f*rerw  ̂iftt n 

inwit iwm i«rTprr jffa«ww# 

<ft faspr fft a n r  «rtr prr 

sNrrft fraPT 1 Hpnfhr wsm

3̂  t 1 |»nt Jr̂f 

f̂aft frspr # fsr am ¥lr vtftnr  fa 

ftflfan fww %  jttrNt 

f*rafi ?rWf #  'trrsr irvi#? ̂ srprrr 

*ftr «rsrw wm? ^

• ŝr anrsff % m  #stt i   ̂

fcn fa JTOT ?rnw 5̂ faa- arenf̂ 1 

&r 3ft zfrft % ̂*nsp̂ & z* % «mr # 

?ik q|% 1 ^ 3* titFPft 3ft Vt fsran 1 

weft 3ft # g*r % 3m?r %  f̂t 

^8t fasift faraV I OT mv* apt ift TTET 

sprrt 11 3̂  ot* f?raT fa q̂t Sr 

$■ tfarw h x.x. fttrtVnr  f 1 ̂fat

5PIWT 3TPTT VPTRTIi 11 

yvfR M9T W 9SOTT TflZT «Rt, 

OT # fwtt  fa JT| «fk trfâ m 

WqftRft ?t mm  «st̂t imfw 

«sr «arra % nsfhtt   ̂  ?r w# 

w ̂wtct | vh35 irfk i*r w r̂ *nflf * 

OTtr| I #̂fifWTfâ TT?2OT̂ 

rnft vft&wfiw, f*?T7, wfw ito

>F?T fâf̂ OT̂r

«ftr f«tl%n faw % ht w  w 

f J*fasr «raw %fW

8<|itt$ I ̂  4H<H j fa ̂  ?ft faci) 

& «TO «TTf!Jt | fa ftfR % IJV Wm

fm%<Rr *mft!n*f *ms ft ?fara <t 

fa»fain|fa»fPw%^R 

%  ww%  ¥t  *ftr wi9i ffi#l
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^̂ mr*PT fa* 

JitffaijTfc ur'rcqfftfrrqfr f&*rcf% 

ist fipptff  ftqtft qrr  tft

A ypprt ̂ nfjrr g fa *#>pm  ̂frrt 

'frm ft Wfr arf % <it ffcwrt 3 vff 

fwrnr fa*n arr tn*ir $1
IS. M In*.
£Sbk C. R Patzabhx Raman in the 

Chair]

4vpi % % 41  <mvt  itraw

"nfsrT $faarftqr*tura*TTfq5t 

fkm <ftff ff  Wlfvr

qfon  i A vtf ftntRT̂timsnP: 

tot g dtfFT wrfcrr jj fa *nft»rft*q 

r̂ifncwrRf i w *t  ^ | fa 

aTft TO  5PT 3TW5 £ <ftr Ŝ f̂ ST

VT  |,  fk̂PT TOT'ft 

frVT % f  I *lf fI*RT  3*rtit

f̂ TT  tft T̂t £ I 3ft f5TT% qf& *t «rr»T 

^5 t̂#?ft'rik^M% sir  $ 

afr fq̂i  f # f*rss3% an  $ i 

afr*5n%«TPT«re fT t  ̂ fî*TT

| ?ft ̂ wt fTT?#5r %  ft* amt  f 

&fa»r f*f *Tf srair fejjT 'Srrar ̂ fa wrrr 

flTft sfe q?r # i STft  *rt mr fw 

 ̂ ?pt a> $f f̂r ^

*ITT f̂ T̂T *Ti7t *2? Vt $■ %?T 

<̂1 tft W>*fl ̂ft P f̂TWt W im'i'It 

t̂ftH>RTTtl ** *TRt A 3ftT $TT 

T̂fcTT 5 fa ̂  ̂  vt tmrt VM-ft

tn̂ r % ft *ît q**rr *nff* i im s#

iTTf ̂ 5̂ ?*TT% 5ft   ̂ *1#

«fcc  «fN| Tf;r ̂   ?fr aft faitf-

fcft I, aft war filTOT *ft ifcj* I, 

*f **ft Tfcft «ftT ♦ vmt ««3RT 

Vfarr g fa faertt Wt qfoforer ffeft f, 

Hwft *ft  «ratft $ $

ftvmr%vrc»r î rtfpww 

h^k tot t fa f*rrc «t*t smWtJf $ 

«flft  *snft % aft ?ftn i A stot

f <rt  »r fa# *m »f

I«laron iftt «ffrcr«$

«ur arft «¥ ̂«rm  *Tf # # «nwraT |

fiRFTfx* ft  % fBJ fT  f* /

•nflr ft wpr $ i sft*i aw  fa ̂  

fsrm ?rt sirnrr firtlp* i mvm | # 

VIW ̂STTT Wt̂r 

vt  |t 'I'kii  ̂vfrsr 5̂l ^

•flrtjr̂ fahnr̂ ft̂ r̂f i «ftr# 

TTT»r vt  % jt «*F?r £

W r  »Tf #    ̂  ̂  vnw ft?TT 11

f*rft *ft # fflPTPTT ?mff «ft ?snrm | 

aft fa fipeft f»?nT 11 *fT  «t*if %r «W
# #̂vft ITT ̂<iT  ft<5T HT TfT ̂ I

*f q?p ̂   % <rw aft» forr «mr $

aftfafSftlT % ̂t  HT*T  irt

^n, fSq *KTsft f r t f z to t «tt’̂ t 11 

f̂ n*nim!3NpT vf*RFT ̂  qfSt % 

f̂r «k  fHraiq; *tpt ̂ Rft vr x$ 11

*f T̂f?TT g" fa ijOT iftVT ̂t »T̂t *JH) 

T̂ff? fa W 5TTf *ft *TPf ̂  I  TH% 

fiW 3RF<t t fa aft f«TT<t «m4#e | <Tf 

?̂R«ft ̂ft ’TWJ «|TT «TTST T*f I 

gr̂ T eft  ft  n̂ ppft  11 

*Tf JT̂t fa A f̂ W % mfa VX TgT J 

fa  tr*prsnft % %trt *rt «p̂«t 

faqT arR i ̂ f Prjper ?ft  ^w t qflr ir 

t̂  11 mar ?ft f?n? -to «r: «ran 

«ft sEprm | i  ssfc «nw  ̂#  

arrff* t fa ̂ Tf 5̂- 3̂5T spt JTT-Tcft | 

Itfa5| JSj i fanr% fatf ^

q̂ n ’srTffTT g fa *tf  t%5rrfe

*rrafr A $z ̂  *qr * 3tf wrif i 

qwflte «p w vt  ̂ fa 

^rfaw*wpt|<rtr fagqftt̂r 

firsrrr fa*rr arr toi | i âr fc 

 ̂era#»r vx fkm *m 

| fâ fa$dfafe<Tin**̂ t«q!eiT| 

faw % ?frc qr tfarfe ̂ qjf i*n **ftfan 

tlaPT vt <«ftT  fiftfan <t«PT «t 

m p i w t  14 wiraTgfarft 

«Tf % ffr** ifrirtz ttor ifrc ?fWf # 

ait fcrifaft arr ftror ift ftwnm (
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<foRr %  ** *IY
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’Cpft I

 ̂WTRT WT T̂f %?TT ̂ TT I H

fror̂ g fa ftrfHer snprvr̂ sr sr«s

«TH fftHT I A 3ft T37 T?

«rf «fV 3*% fcrc ̂  qfatigqa *ftere 

firar 11  ?ft f<r£ srrsre fat % 

W vp 114 ̂ in̂ or̂asitci iftOT 

 ̂ | fa * firi! srr̂? Sw* t?

#| «̂ii#(r̂ %nwr4RrvT *m 

vm *w *frp qfs?w %*rr *f  f̂t

? 3̂ % sf* # tft

«w *ft wm r$ fa ̂t fsrft *r̂r % 

w  «Tf?rnr £t «nf i  ̂t aro wnrr 

*W fit̂I TO I ̂fa*f 14+ SRT WR 

ahaT fa"̂ n: *nq> ft  ̂tft

«jht $ fa «nr< xt fetf<:<H ft u*#fa- 

f̂ ^5^ ŝfa£tfa*ft«n*r wfa

*rrfffri

«nrc  | =fr $ \ 

•ft̂ r^afr vtfrtiz fen | *1 *ft tft 
iriMfc Ir jpjit ft *rtt | 1 Srfa* «ft
<frmm 5? 3fr mrvRz *rf*RE2Jjz 

*ftaw ft SIW * forr t ̂  tnp %ftK 

*far 3ft* *t | faRT̂t ffRTJRT TT# %

fatf A <frm 5 1 ar$t  "*ra%- 

Srf̂  m  XT 4ftfWf" <t vrn Tt w  

$  «rc *n*r ’’m tt fsrcr fonr |: 

“$* w*< *%fz«r 1 ^

csrr 5<arTarr  sfta fejrr $ fa 

*nrc *ra*W« «P̂t <tt  arrft ̂  

ert̂RwtTr̂ftftira-%«T«T *tt*t $*rtt 

*ffaff qrt *ft *3 I *5 fatft *ft *»!$ «R 
jnft ft nfcff % fatf *Ri mat t ft 

tt $£tfriF»r % st«t «m qwt ’ffsrt *nr$ 

ift «ft fcravt wars  ?»̂ t Tt fa*ft 

«ra arâ *f» xtmr sr̂t *rt *nnr r A 

vs «mt tftrfesr ̂ RrRriN1 ̂ ft f̂rsr 

«st *tĥ %  #̂nx  ?t «T7TT

A vprr wm«T 5 fa tsnr ̂ft  qx

snr̂ fax *it qffepp fax A fttft 

*TOT  W VT tîiH 3̂

?ft TT *£tfoT5T FT«T.

 ̂ *rra vt vft mw ̂wt «rra fa ft*r

wf'fa*TTarnr 1 ?nft arr «pt ̂   *T

nvrvft  ̂*W5ft t 1

rr ̂ r«ff % ?n*r A ̂  

n'm vt r̂ wrai f 1

Shri Snrendranath Dwivedy (Ken- 
drapara):  I do not think there will
be any disagreement in this  House ' 
about the purpose of this Resolution.
If I mistake not, the National Devel
opment Council, at some  stage  or 
other, agreed in principle that within 
the available resources every  effort 
must be made to provide for balanced 
development in different parts of the 
country.  Hus is, of course, in regard 
to the removal of regional disparities. 
But this Resolution points out to  a 
specific problem, that is, location of 
industries in our country.

In spite of the fact that so many 
hon. Members have repeatedly pleaded 
for it and in spite of the fact that the 
balanced development of our country 
is being accepted by  the  Planning 
Commission and agreed  to  by  the 
National Development  Council  from 
time to time, if one sees the industrial 
map of India, it will be found that 
8till most of the industries are concen
trated in about a dozen places. There 
has been no attempt to revise that 
direction.  I do not think  the  hon. 
Minister is in a position to tell us 
today whether by the policies that they 
have carried out there has been any 
change in the picture at alL  So, we 
find in the country  some  portions 
rather very well developed and flour
ishing in the 20th century, getting all 
modem facilities, while there are other 
areas still in the mid-lSth century. 
And when I say this I. do not want
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to plead simply because a y  Stale o f 
Ojrissa is neglected, or Kerala has not 
been given justice, or Ba$asthan has 
not got more industries so, from that 
point of view, w e come in this House 
and say that they should decide this. 
This House, this Parliament has delib
erately and consciously decided that 
this country will have a socialist eco
nomy and that the development of 
the country must be on socialistic lines, 
which they call “pattern". By accept
ing this principle, it becomes obliga
tory on their part to remove not only 
disparity on individual prosperity but 
also regional inequalities. We should 
act in such a manner as to give incen
tive to more depressed areas and give 
equal opportunities to the individual 
members of those areas too. I f this 
is done, then only can this unbalanced 
growth be broken and concentration 
of capital or industries in a few hands, 
or in some favoured places, be broken. 
It seems the Prime Minister has be
come conscious of this just a few  days 
back He has stated in Bombay: I do 
not want that industries should be 
concentrated in the hands of a few 
people. I f that is so, what has the 
Government done in this matter?

I do not want to quote many figures, 
but I have got here licences issued by 
the Government for the period April 
1956 to September 1956 and also from 
October 1956 to October 1958. It will 
be seen that from April 1956 to Sep
tember 1956 licences issued to States 
like Assam, Bihar, Orissa and Rajas
than—and these are very backward 
areas—were very few. For example, 
Assam has got 1.24, Bihar 2‘ 16, Orissa 
l -24, Rajasthan I 124.

Shrl Kaaga (Tenali): Rajasthanis
are feund everywhere;

Shrl Harish Chandra Mathor: I
shall be grateful if you send them 
back.

Shrl Bnrendranath Dwlvedy: Rajas
thanis may be everywhere, but we are 
considering the region. I thought that 
Perhaps in the Second Vive Year Plan 
things would have been better. But

if you look into the figures tram Octo
ber 1956 to October 1958 you will find 
that the concentration in those devel
oped areas like Bombay and West 
Bengal have increased. In the other 
areas there has been no visible sign* 
of improvement but only deteriora
tion.

I do not think that at the present 
stage of development, when we are 
speaking of technological and other 
things, it will be said that some areas 
are undeveloped because only other 
areas have got historical advantages 
and facilities. Because of technological 
development, out o f (me raw material 
several commodities can be produced. 
In these days o f atomic energy I do 
not think it can be a consideration. 
Even where we have coal, hydro-elec
tric power and other things, no con
sideration has been given to set up 
new industries by granting licences. 
When we are talking of technological 
development, when our transport and 
other facilities are also increasing, is 
it proper for us, again to say that 
because some areas have got certain 
advantages, which they have been 
enjoying for historical reasons for 
ages to come, we should not give pri
ority to the areas which are less deve
loped? That is what we really find 
from this statement The licences for  
new industries are issued under the 
Industries (Development and Regula
tion) Act. There are complaints—I 
do not know how far they are valid— 
that very great delay generally occurs 
while granting licences. I know that 
when a license goes to the Govern
ment, it is perhaps necessary to collect 
all connected information. But, at the 
same time, I do not think that the 
procedure cannot be changed in such 
a manner as to make it as easier and 
quicker as possible. I know that the 
licensees generally come from areas 
which are very well developed. And, 
naturally, they, for their own advan
tage want it in the nearabout places 
where they function. But it is up to 
Government, if they are really serious 
in acting upon this policy which has 
been accepted by the National Devel
opment Council and the Planning
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’Commission, to tell the particular lic
ensee that lie will have to go to other 
regions. If he is not prepared to do 
that, then the people of those regions 
n a y  be asked to take up that work, 

■or in conjunction with the State Gov
ernments concerned, the Central Gov
ernment themselves may come forward 
to take it up. I say this with a certain 
amount of confidence because you will 
And that not only Members belonging 
to the Government’s party but all 
sections of the House are anxious that 
the development of this country must 
j o  on in a uniform manner, so that a 
feeling of unity, a feeling of unifor
mity, a feeling of progress and a feel
ing of sharing the prosperity together 
are created. If we are serious in 
acting on this policy. I do not think 
there will be any great difficulty or 
•obstruction from any quarter what
soever.

As regards my State, if I raise that 
question, the hon. Minister will come 
forward and say, we have given you 
Bourkela, we have given you Hirakud, 
and so on.

Shri T. B. Vlttal Rao (Khammam): 
And a fertiliser factory.

Shri Snrendranath Dwivedy: All
these things will be said to me. But 
the problem of employment should 
also be taken into consideration. fTe 
know there are people who are run
ning to the cities for employment, and 
w e know what the condition of the 
people is where there is concentration, 
and we are spending large sums of 
money on slum clearance. If some 
part of this money goes to the States 
for  development o f transport, then 
many of these things can be avoided. 
So far as Rourkela is concerned, in 
any case, Government were bound to 
have the plant there, because the raw 
materials are available there in plenty. 
In Bourkela, there can be  dozens of 
steel plants like the one that is there 
now. So much o f raw material is 
available I t  that place.

Whenever the question o f employ
ment la raised in the House, as to how

many Oriyaa have been appointed, w e 
are always confronted with the answer 
that it should not be considered from 
a parochial paint o f  view. Even the 
other day, in the consultative com
mittee, a Member from the Congress 
Party asked how many Oriyaa had 
been employed in the Rourkela fac
tory. Some other Members took Ob
jection to this question, and tho 
hon. Minister refused to give the in for
mation and stated tfe»t this was ■ 
national factory, and, therefore, every 
Indian national was entitled to gel 
employment there, and that this should 
not be considered from a parochial or 
provincial point of view.

It is not a parochial point of view, 
but the question should be considered 
from the point of view of the fact that 
the population is so backward and so 
economically undeveloped that they 
have often to run to the neighbouring 
States for employment in factories and 
other things. At present, you will 
And that there are lots of people in 
Calcutta who are being re
fused employment in the 
Calcutta factories, because the Bengal 
Government insist that the sons o f the 
soil must be given first preference in 
any of the industries that are to be 
started there or that are already going 
on there. That being their attitude, 
it becomes essential that in areas like 
these, opportunities should be afforded 
to the people o f the locality to get 
employment in the factories. So, it is 
no satisfactory answer to say that 
Rourkela plant has been established 
there. I want to know how many new 
private industries are going to come 
up in Orissa or how many permits 
have been issued during this period 
or what efforts Government have made 
in this matter.

Mr. Chairman: Now, X call upon 
Shri Shree Narayan Das. After that, 
I shall call Shri Mahanty, Shri Patrf- 
grahi and Shri Punnoose; they can get 
ready.

Shri T. B. Vlttal Rao: What about 
othen?

Shri p .  ft. Chavan (Karad): I  hat*
moved an amendment
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Sir. C Iu Irb u : Z have been given 
4he list, and I am calling the names 
according to the liat

Shri O a a t a  Mathnr: You
m int that people should give amend
ments in order that they may be call-

Mr. Chairman: The position Is, we 
am going according to a liat with 
names not only ot people who have 
.given amendments, but also on a party 
basis. I am sure hon. Members would 
like the hon. Minister to say some
thing at the end; all the benefit will 
not be there, if we do not have the 
yhiirtor saying something at the end 
of the debate. So, I am trying to 
r e d a c e  t ite  ta p e  s lla tte d  fo r  eoofr 
speaker, without affecting the number 
■of speakers.

Bhri Harish Chandra Mathnr: It is
not at all a party question; it is a ques
tion of the development of particular 
regions. So, you cannot ignore a 
definite region which has been referred 
to by the hon. Members opposite. They 
have all talked about the Rajasthan 
State being under-developed; and they 
have given you certain facts. If you 
say it is a party question, then let us 
start from the party point of view.

Mr. Chairman: I assure the hon. 
Member that Rajasthan will be carted

Shrl Harish Chandra Mathnr: It is
not a question of party, but it is • 
question of region.

Shri »!»■*«*«• (Ahmednagar): May 
1 point out one thing? We have heard 
on the floor of the Bouse “that the 
whole of our country is under-deve
loped” . It is a question now which 
area is leas under-developed and 
which area is more under-developed, 
th a t is all. There is no other ques
tion before us now.

Shrl Jaipal Singh (Ranchi West— 
Reserved—Sch. Tribes): I  am sorry 
that I have to intervene at this stage. 
1 the Constitution Is there; it is
our Bible; in the Constitution, it is 
very clearly said who the backward 
people are. So, I  hope you will con- 
elder that point

lAcmaing of 6230 
New Indus
trial Units

Sfcrl Kfeadllkar: Excuse me; it is 
not region-wise there; it is only race- 
wiat or caste-wise.

Shri N. B. Maiti (Gbatal): Shri 
Sur«ndranath Dwivedy has referred 
to Bengal; so Bengal also should be 
allowed to have its say.

Shri Shree Narayan Das: 1 am
glad that this resolution has been 
moved by my hon. friend who has 
emphasised the very important aspects 
of the industrial developments of our 
country.

A t the outset, I would say that the 
resolution as it has been framed wants 
that the policy of Government should 

tfi&ngecf 'so as to bring about an 
emphasis on the location of such new 
units in less developed areas unless 
there are major disadvantages in such 
areas in the matter of availability ol 
raw materials.’.

I would like to draw the attention 
of the House to para 15 of the Indus
trial Policy Resolution of the Gov
ernment of Ind-a, which reads thus:

“In order that industrialisation 
may benefit the economy of the 
country as a whole, it is import
ant that disparities in levels ot 
development between different 
regions should be progressively 
reduced...  .It is one of the aims 
of national planning to ensure 
that these facilities are steadily 
«made available t o . . . . . . " .

—that is, the facilities of ready avail
ability of power, water supply and 
transport facilities etc.—

. .areas which are at present 
lagging behind industrially or 
where there is greater need tor 
providing opportunities for em
ployment, provided the location 
is otherwise suitable. Only by 
.securing a balanced and co-ordi
nated development o* the indus- 
trUl and the agricultural economy 
in each region, can the entire 
country attain higher standard* 
o f  living.".
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80, it is clear from this that it has 
always been the policy of the Gov
ernment of India to have in mind the 
development of all regions, especially 
o f  those regions which are backward. 
Therefore, I think there is no neces
sity for this resolution, because the 
resolution wants that there should be 
a change in this policy.

Shri Surendranath Dwivedy: It is 
just to emphasise it and to remind 
than of i t

Shri Shree Narayan Das: So far aa
I have been able to gather, the 
Planning Commission and the Com
merce and Industry Ministry which is 
empowered under the Industries 
Development and Regulation Act have 
been attending to this aspect of the 
question very carefully. Some of the 
institut’ons that have been established 
during the last few  years for the 
development of various types of indus
tries, such as the National Industrial 
Development Corporation, the Nation
al Small Industries Corporation, the 
Indian Handicrafts Corporation and 
other bodies are quite conversant 
with the policy laid down by the 
Government of India. Therefore, the 
resolution as it stands is not necessary.

As I have said, this has brought the 
case of the backward area to the notice 
o f Government and this House, and 
we have heard hon. Members who 
come from backward areas, who have* 
had the opportunity to emphasise the 
development in their own regions.

Therefore, I am not speaking on 
behalf of any State. I think there are 
various regions in the country where 
there is much less industrial deve
lopment even after Independence and 
even after the Planning Commission 
has come into being. Hie establish
ment of the Planning Commission 
itself showrs that there is one central 
body to look after the all round deve
lopment—not only industrial deve
lopment but all round development— 
•f fiie country. Therefore, I  think

from the very beginning the Planning 
Commission have been giving atten
tion to all these aspects. From a 
perusal of the annual report of Oft 
Commerce and Industry Ministry—  
appendix II—I find that it is clearly 
stated how many applications for 
licensing were received, how many 
were disposed of and how many are 
still pending. Information is also 
given of the units that were estab
lished, the applications that were 
disposed of and so on.

Therefore, it is clear that every 
State is being looked after. There is 
no guestion of any State being neg
lected, which has not been any single 
industrial unit. Therefore, no one can 
say that any State is neglected. The 
hon. Mover of the Resolution laid 
emphasis only on the State of Kerala. 
I think the very spirit of the Resolu
tion has been taken away by the 
argument put forward by him. He 
should have emphasised the need for 
paying more attention to backward 
regions as such.

Shri Vasudevan Nair: I left it to
hint.

Shri Shree Narayan Das: Practical
ly, during three-fourth of the time, 
he was emphasising the backwardness 
of Kerala.

An Hon. Member: Is it wrong to do 
so?

Shri Shree Narayan Das: I support 
the spirit behind the Resolution. It 
is not only Kerala that is backward. 
Thfere are other regions also in the 
country which are backward.

Therefore, we should draw the 
attention of the Government and the 
Planning Commission and all other 
organisations concerned with indus
trial development to such regions of 
the country as are really backward,, 
not only a particular State or a parti
cular area. Aa has already been 
pointed out by some hon. Members
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who bav* 4 token, we have adopted a 
—rialiat pattern of society. Parlia
ment has accepted i t  So we have not 
to see only to one State, town or city. 
We have to look round and see that 
the 86 crons of people in India get 
justice. I think that will be possible 
only i f  we shut our ideas to the ques
tion of particular States we come from. 
Though here in Parliament we are 
elected by the people of particular 
constituencies, sitting here we repre
sent the whole of the country.

The spirit of the Resolution is not 
that only the industrial development 
of Kerala should be attended to or 
that the industrial development of 
Bihar should be taken up.

Shri Vasndevan Nalr: I did not
mean that.

Shri Hartsh Chandra Mathnr:
Kerala is part of the under-developed 
areas.

SUM Shree Narayan Oas: Although 
there is a Planning Commission to 
look after this matter, and we have an 
Industrial Policy Resolution passed by 
Government, I would suggest that a 
small high-power committee be set up 
to look into the workings of all the 
concerned bodies including the Plan
ning Commission, the Ministries res
ponsible for the regulation and deve
lopment o f industries in the country 
and other bodies There are so many 
corporations and companies which 
have been entrusted with the task of 
the all round development of the 
country, in the field of big industries, 
small industries and medium indus
tries and cottage industries. The 
working of all these organisations 
should be scrutinised and reviewed to 
.see whether they have paid sufficient 
attention to the policy as laid down 
in paragraph 15 of the Industrial 
Policy Resolution of the Government 
of India. That would give an overall 
picture to us. Then we can know 
which are the regions which have not 
been attended to and which should be 
given priority of development, so that 
the policv that has been adopted is 
followed in practice.

trial Unit*
I agree that there are various fac

tor* which the Government have to 
take into consideration while — 
tioning a licence or establishing any 
industrial unit, either m the private 
sector or public sector. Here I would 
like to emphasise a point. When we 
consider the report of any such orga
nisation concerned with industrial 
development or manufacture of arti- 

. cle** we have to see whether there is 
any profit. We just criticise when 
there is a loss—we vehemently criti
cise losses. But Government have to 
take into consideration so many factors 
in establishing a certain unit in a 
certain area, a4 for instance, availabi
lity of raw materials, availability of 
power, water supply, transport and 
■o on, to decide whether it will be 
profitable or not.

Therefore, we should not say that 
the Government have failed in this 
regard. Havmg laid down the policy 
in the Industrial Policy Resolution, I 
thmk the Planning Commission, the 
Government of India and other bodies 
concerned have been attending to it. 
I will not take much more time. I 
think it would satisfy hon. Members 
of this House if a small high-power 
committee is set up to look the 
working of these organisations, not 
with a view to condemn or find fault, 
but with a view to see whether the 
Industrial Policy Resolution has been 
given effect to in practice. This Com
mittee should be appointed particular
ly with a view to satisfy those 
Members who come from such areas 
as are industrially backward now, ea 
that in future the Planning Commis
sion and other bodies concerned with 
industrial development of the country 
should pay more attention to those 
areas.

With these words, I commend my 
amendment. I hope hon. Members and 
the Government will accept it.

Shri Mahanty (Dhenkanal): I am 
sure the House will joinnne in offer
ing thanks to the hon. Mover of this 
Resolution. Once again he has sought 
to focus the attention of this House
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on  the prevailing pattern of regional 
disparity in the economic develop
ment of this country.

Of late, much is being said, as it 
should be, about the emotional inte
gration of India. In this context, 
linguistic irredentism and linguistic 
squabbles are being mentioned, but I 
wish to submit that it is not linguistics 
irredentism or squabbles that is stand
ing in the way of the emotional inte
gration of this country, but it is the 
regional disparity m development The 
fact has to be admitted that the eco
nomic development ofVndia is, by and 
large, a historical accident. When the 
British had come to this country, all 
their industrial activities centered 
round three port towns, Calcutta, 
Bombay and Madras. The rest o f the 
country was being utilised as a mere 
h'nterland. Cities had grown up 
around the three military ports of Fort 
William (Calcutta), Fort St. George 
(Madras) and Fort. St. David (Bom
bay).

What pains me is that since that 
time the Government of India have 
taken no effective steps to exert any 
corrective influence over the disparity 
which was, by and large, a historical 
accident Speakers after Speakers—I 
do not know why—have approved of 
the Government's policy in this regard.

Shrl Pannoose: Approved.

Shri Mahanty: Even the Mover o f 
the Resolution had approved it

In all humility, I would like to  ask 
the hon. Minister to tell this House 
what their policy is in this regard. We 
of coune know that the Planning 
Commission in their second report 
have Mentioned about regional dis
parity. But like all village quacks, 
they have diagnosed the disease but 
prescribed *no remedy. Let the fact 
be understood: it is essentially a ques
tion o f  changing the occupational pat
tern o f this country where 80 per cent

of the people depend on agriculture. 
Let it also be remembered that in  
Europe and other highly industrialised 
countries, it has taken more than 
decades to change the occupational 
pattern. It has also meant an astro
nomical figure in investment There
fore, while the Government, in the 
Planning Report, may glibly go on 
talking about removing regional dis
parities and changing the occupational 
pattern, I would like to know what 
steps they have taken since the imple
mentation of the First Five Year Plan, 
to change this occupational pattern 
and to remove regional disparities. I 
would once again submit, let there be 
no superficial thinking on that sub
ject. Let us try to face it with all the 
realities that it deserves.

If we look at the map ot Indie what 
do we And? We find a very painful 
thing. There are some industrial 
States and the rest are agricultural 
States. Industrial States are inevitab
ly short in food production. Take the 
case of West Bengal; take the case of 
Bombay; or take the case even o f 
Madras. The agricultural States like 
Orissa and Madhya Pradesh have to 
supply foodgrains to these industrial 
States where the per capita income is 
much above the per capita income in 
the agricultural States.

Here is the root cause of the poverty 
o f the agricultural States. The real 
problem is how to remove the agricul
tural population from land and to  
employ them in industries. Co-ope
ratives have been suggested. O f 
course, that is beside the point. Land 
is never going to solve the problem o f 
the poverty of people In this country 
with a per capita area of *98 acres ot 
land. Nobody can imagine that he can 
solve the problem of poverty so t o  
as the agricultural States are con
cerned.

When we come to the agricultural 
States like Orissa and Madhya 
Pradesh, what do we And? We find 
that the. procurement prices o f food
grains Is kept down deliberately at a
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low  la rd . For whose benefit? It it 
for the benefit of the consumers in 
the industrial States who have got a 
far higher level of income than the 
people in the agricultural States.

This brings us to the question, how 
we can change the occupational pat
tern in the agricultural States. Unless 
we change the occupational pattern of 
the agricultural States, all these talks 
which have been going on since the 
first Five Year Flan about removing 
the regional disparities will remain a 
sort of academic discussion confined 
to the Parliament House. In this 
connection, I would like to offer my 
suggestions for what they are worth.

It has been said that new industrial 
units should be set up in the indus
trially under-developed areas. I beg 
to differ from that proposition. In 
these days all our new industrial units 
those are coming up are more or less 
automatic or semi-automatic and have 
not much employment potential If 
the hon. Minister now points out that 
in Orissa you are going to have the 
Rourkela steel plant, I would ask him, 
what is its employment potential. If 
he will point out to me that there is 
going to be an aluminium factory, I 
would only point out that in that huge 
factory only about 100 or 150 labourers 
will be employed. I am talking about 
the local people. You may recruit 
from Canada or from Bombay or from 
any other part o f the world.

A a  Hon. Member: Do not put
Canada and Bombay together.

Shri Mahaaty: It is a Canadian
ooncem.

After all, in these industrial units, 
what is the employment potential? It 
they have any substantial employment 
potential so for as the under-developed 
•reas are concerned, they may be vary 
good. Otherwise, they may serve as 
#ood show-piece* They may satisfy 
regional vanity; but they are not going 
to solve the basic problem o f  regional 
disparity (Interruption). What I am 
■ptag is, they may be  good show-'

trial Units
pieces, they may serve the regional 
vanity o f certain people; but they are 
not going to solve the basic problem 
of the regional disparity. For that X 
would like to invite the attention at 
the House to the system of agro-indus
tries that are prevalent in countries 
like Japan.

Japan is a highly industrialised 
country; and, even today it is com- 
pet.ng with full force with highly 
industrialised countries in the world. 
In 90 per cent of the industries in 
Japan they employ not more than SO 
persons. The industries in Japan have 
been co-ordinated with agriculture 
that there are numerous small units 
which do not require much investment 
or mucn capital. Instead of talking 
about cooperatives, if Government 
could have taken any steps in setting 
up such agro-industr.es whereby a 
portion of 80 per cent of the agricul
tural population, who are gradually 
increasing—the pressure on land Is 
gradually increasing—could have been 
diverted, I am sure the problem would 
have been mitigated to a great extent 
But, what do we find?

If anybody cares to analyse the 
allotments for the various States in 
the Second Five Year Plan, he will 
And that much coal was carried to 
Newcastle; whereas the States which 
deserved greater attention languished' 
due to the indifference and negligence 
of Government and the others got 
more.

I would like to know from the hon. 
Minister in all humility when he talks 
about regional disparities—the mean
ing is obvious and the implication i»  
qjuite clear—what positive remedies 
Government have in mind. Xjast yeaiv 
I moved a similar resolution and, at 
that time, Government had given ua 
many assuranaes, that the matter was 
being very actively pursued, that all 
steps were being taken to remove 
regional disparities. These talks w ill 
go on ad infinitum; and we have no 
grudge on that point. But we would' 
like the hon. Minister, to allay our 
fears, to allay our misgivings because'
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‘what we find is that the more the 
•tempo of planning is progressing the 
more we find backward areas remain
ing backward and the developed area* 
becoming more developed.

I am now talking ot the transport, 
because it is intimately linked up with 
industries. I am only analysing the 
Budget of the Ministry of Transport 
I am pained to see that States like 
Orissa, Kerala and Madhya Pradesh 
which had remained like closed spots 
-on the map of India are still wallow
ing in the mud whereas States like 
Bombay, Madras and Bengal are get
ting a majority o f the share.

Regional disparity is one of the most 
important reasons which are hindering 
the emotional integration of India. It 
is one thing to say that we are all one 
and that we must all fee} like the 
nationals of India and we should 
th nk from an all India point of view. 
"We must feel as a nation. But the 
fact remains that the average per 
capita income of India is 285 while 
the average per capita income in my 
State is less than Rs. 100. This is a 
fact which has been admitted by no 
less a person than the Finance Minister 
of Orissa who has repeatedly pointed 
out that the per capita income of the 
State is less than half of the national 
average per capita income. What we 
find is that Government have their 
favoured areas and reg’ons and they 
are all getting increased benefits of 
industrial development while those 
areas which are under-developed are 
-wallowing in indifference and negli
gence.

I have nothing more to add except 
that I hope that when the Third Five 
Year Plan is being formulated, Gov
ernment would devote sufficient atten
tion to this question and try to 
experiment the agro-industrial method 
as prevailing in Japan which I have 
'pointed out earlier.

Mr. .Chairman: Shri Harish Chandra 
Mathur. After Shri Mathur, I will 
call Shri Panigrahi and then Shri 
Punnoose.

Shri BarMt Chandra M atkv: u }
valued friend Shri Mahanty hat, as a 
matter of fact, given a new orientation 
and has raised certain really basic 
issues; and I am very much in agree
ment with him in certain directions. 
But still it will have to be state that 
so far as the Government’s policy is 
concerned, the policy in this respect is 
unexceptionable and its intentions 
may be very pious and pure; but the 
bold fact stands out that the policy 
which Government have enunciated 
has not led to any results. Why is it 
so? It is obvious from the facts and 
figures quoted by my friend-about the 
applications for licences granted from 
Bombay,, Madras and Calcutta—th^y 

take away more than 80 per cent of 
the lot. What Rajasthan and othet 
places get is hardly one per cent, thii 
State 1 per cent and that 1‘ 2 per cent

Why is it so? The fact remains then 
in spite of Government's policy and 
Government’s intentions. I am nol 
quoting these figures to say that Gov
ernment should not have granted tin 
licences to these places or to thesi 
States These figures are all indica
tive of one fact that m spite of Gov
ernment’s policy the under-developec 
area remains under-developed. Maybe 
there are no applications front those 
areas. But why is it so? Govern
ment must be awakened to the situa
tion and see that they create condi
tions so that these areas may be stimu
lated to develop industries. Now 
what steps have been taken by th« 
Government of India to stimulate anc 
to create conditions in those area: 
which would lead to greater industria 
lisation and the reduction of dispari
ties. Inspite of the Government’ 
policy the gap is becoming wider ant 
wider.

I am quite aware of the fact tha 
the Government has taken one or twi 
such steps. Equalisation o f the prio 
of steel is one of than. Steel whid 
is available at the site of productioi 
for, say, Rs. 600 a ton is available ii 
the farthest comer of the country, b 
it Rajasthan or any other place, at th 
same rate o f Rs. 600 per ton. It is a
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important step which the Government 
had taken to help the growth.of indus
tries in these under-developed areas. 
We are not ignorant of th.is fact. But 
again, I want to stress the fact that 
inspite of the Government's policy, the 
situation remains the same and even 
worsens every day . . So, Government 
must give their thinking to the whole 
matter .and try _to create such condi
tions which will lead to the develop
ment of these areas. I think my 
friend from Kerala should have no 
misgivings. When he knows the facts, 
he will have known that there is no 
discrimination . against that particular 
State. The same applies to Rajasthan. 
If Kerala's percentage is 1. 6 or I· 2, 

it is still less for a State like Rajasthan 
five times that of Ker-ala. 

I raised this question regarding the 
State collaboration on the floor of this 
House. The State Government of 
Kerala has been asking them for this. 
Because of the peculiar conditions, 
because of the lack of stimulus from 
the private sector, let us go into 
collaboration with the private sector 
and start certain new industries. That 
is what they said. But the Planning 
Commission, for reasons best known 
to it, stands in the way. Let me 
remind my hon. friend that this also 
applies to the Rajasthan State. The 
Rajasthan Government wanted to do 
that and still the same treatment is 
'ieing given. There should be no 
misgivings on this point; there is no 
discrimination against any particular 
State. But I do suggest that some 
tnore definite steps should be taken. 

He has suggested the appointment 
of a committee to investigate. We 
know very well what the reasons are. 
It will serve no useful purpo,;e. I 
would suggest that a corporation 
should be established and it should be 
charged with the responsibility of 
developing such under-developed 
areas. It should be provided with all 
the necessary funds to give assistance 
to such areas. So, the difficulty of the 
State Government goirig into collabo
rafon and finding money will also be 
solved. The corporation should be 
properly equipped with all sorts of 

'96 (Ai) LSD.-7: 
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personnel and also resources to find 
out what ·can be done in these · areas. 

This point has got to be taken fur
ther and it is where I agree with my 
hon. friend, Shri Mahanty. Even the 
development of an industry or a few 
industries does not help the State like 
Rajasthan; it does not help a: State if 

there is a dot here or there. There 
should be a general development. We 
are very anxious that this development 
should be taken to the rural areas. How 
can it be done? One most important 
factor, which stands in the way of the 
development of the small industry is 
power. Immediately, you can get 200 
sets of 500 kws and disperse them to 
every State.. Every under-developed 
State should be given 20 to 50 sets of 
500 kws so that power may be gene
rated. The corporation should under
take that work. When power is there, 
certain types of. industries could be 
developed. The prototypes like the 
German prototype at Okhla will give 
a sort of a training and will be able 
to establish people in industry and 
will give them the know-how. I would 
demand that in each of these under
developed States a similar type of 
prototype factory should be establish
ed and that we have a network of 
small power-houses. They will imme
diately serve as a great stimulus. He 
wants to give electricity at a subsidis
ed rate to the small-scale industries. 
That facility is not being utilised. It 
cannot be utilised. If these sets of 
400 kws. are distributed that would 
give a new life to the under-develop
ed areas and to the entire rural popu
lation. All sorts of. small-scale indus
tries could be established. A large 
number of people who are living in 
the rural areas will benefit. It will 
help the cottage industries and also 
agricultural economy. 

Mr. Chairman: You mean industrial 
estates? 

Shri Barish Chandra Mathur: I do 
not mean industrial estates. What I 
speak of is much wider than the indus
trial estates. These industrial estates 
could serve as a good nucleus. There. 
are many other things that could le 
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done. I say that there should be an 
active agency charged with the res
ponsibility o f giving effect to the Gov
ernment’s policy; otherwise that Reso
lution is not going to take us any far. 
"Whenever w e speak of this, it is being 
flung at our faces and they say that 
the Government's intentions are quite 
clear and that it is the definite policy 
o f the Government but that the States 
are not doing or that the private peo
ple are not coming. Conditions have 
got to be created so that small-scale 
industries could be started in rural 
areas. But what has happened here? 
The small-scale industry is concentrat
ed. in one gl&ce. In. Delhi stager N these 
are about a thousand such industries. 
They have grown up here; they will 
grow up here because there are con
ditions favourable to the growth of the 
small-scale industry. How are you 
going to create similar conditions in 
under-developed areas? It is not pos
sible for me to deal with the entire 
problem here and now. That is why 
I ask you to create a very effective 
agency with all the resources and 
other things.. . .  (Interruptions.) I 
have only said that a corporation 
should be established. We have got 
corporations for various purposes. The 
Industrial Finance Corporation is there 
to dole out loans to certain medium* 
scale industries. I can deal with this 
subject at length but it will take a lot 
of time. How the corporation could 
function, what role it should play— 
all these are there. But I leave it at 
that.

I will say only a word about Rajas* 
than. My complaint is that inspite of 
the fact that certain demands have 
been made from that State, which is 
an under-developed State, those 
demands have not been conceded. We 
wanted to establish a tractor factory 
at Kotah where the Chambal project 
is in progress. I do not know why it 
should be refused. The private sector 
wanted to establish it. If there is a 
policy to give assistance to thoie 
under-developed areas, they should be 
reasonable and implement i t  They

arts going to have such a huge project 
which is going to be the pride of India. 
RAjasthan Canal is not only going to  
W  the pride of India but it is one o f 
the finest projects in the world, which 
will change the entire face o f the 
ccfltatry. It is not a Rajasthan project 
I Cannot for even one moment call it  
a Rajasthan project It is a national 
project, an All-India project. Zt is 
gtfng to give food to the country. It 
is going to send supplies of food all 
ov'er the country. Rajasthan is sur
plus in food even today. Some at my 
h fa frends have got very strange 
conceptions about the State of Rajas
than., that it is a desert., it is. a drf 
Stfcte and so on. I might tell them 
thfet it is already surplus in food and 
hab supplied 75 lakh maunds of food 
to different parts of the country in 
this hour of need. Rajasthan Canal 
is going to give much moro. If y o »  
cah develop that area, it will be very 
gotod.

16 hrs.

Why don't you have a fertiliser fac
tory there? All gypsum from Raj as- 
thfcn is spirited away to places 
hundreds of miles away. It is a place 
wftere all gypsum is found, and still 
yob cannot have a factory there. I do 
not see any justification for that. They 
say that they have got all considera
tions for under-developed areas.

Again, in answer to a question, X 
pointed out that 35 per cent, of the 
entire wool in the country is produced 
in Rajasthan. What has the Govern
ment done to stimulate that Industry? 
Regarding other places, they say they 
haVe difficulties about grazing grounds. 
Hire there are lots of pasture lands 
wftere thousands of sheep can graze 
at a time. You can get exceedingly 
gotod rice grass. Inspite o f the tact 
thAt 35 per cent of the total wool o f 
thfe entire country is produced there, 
not a pittance of an industry, small- 
scale or large-scale, is there to servo 
that area. I do not want to go <■*>
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the deeds or misdeeds at the Rajas- 
then Government, but It Is toe duty 
e f the Central Government to convene 
a meeting o f all Chief Ministers and 
discuss the issue. I would strongly 
urge upon the Minister of Industry to 
convene a meeting of the all the Chief 
Ministers of these three or four States, 
consult with them, and in consultation 
with them advise certaiij effective 
methods which, if followed' and pur
sued, will give us certain practical 
results, instead of having these pious 
resolutions.

Mr. Chairman: Shri Panigrahi. I 
W o u ld  request the hon. Member to be 
very brief, because Orissa has had two 
or three speakers.

Shri D. X. C h in a : Nobody Irma 
Maharashtra has spoken.

Mr. Chairman: I have been given a 
list of speakers which includes Mem
bers who have moved amendments and 
also speakers party-wise.

Shrl Panigrahi: Sir, we get less
licences and also less time to speak.

Mr. Chairman: I congratulate the 
Mover of the Resolution which tries 
to bring out a very salient feature so 
far as the economic development of 
India is concerned. The Government, 
rather the ruling party, have inherited 
power. They have also, at the same 
time, inherited certain patterns. The 
existing industrial pattern which was 
inherited at the time of transfer of 
power continues more or less in the 
same way. If we analyse the indus
trial pattern at the beginning of the 
First Plan, the industrial locations in 
different States, w e will find that 
Bengal was first in jute, general engi
neering and paper, it took second posi
tion in chemicals and third in iron and 
steel. Bombay enjoyed first position 
in non-jute textiles, second position in 
engineering and third in glass.

An Hon. Member: Bombay City.

Shrl Panigrahi: I mean Bombay
City—there are regional disparities in

a district itself. Then, U P. enjoyed 
first position in sugar and glass, Bihar 
enjoyed first position in iron and steel, 
Mysore enjoyed second position in 
iron and steel and glass and also third 
in chemicals. This is what the Gov
ernment of India report says, this is 
not toy report. This was the indus
trial pattern at the beginning of the 
Plan. Let us see whether during 
these last ten or eight years, there has 
been any radical change in this 
pattern.

Now, we find that jute industry ig 
really concentrated in Calcutta and on 
the sides of river Hooghlv, we find 
that the main woollen centres are m 
Kanpur, Amritsar and Bangalore; 
leather work industry is concentrated 
mostly at Kanpur and Madras; sugar 
industry is concentrated in U.P. and 
Bihar; paper in Calcutta and on the 
sides of river Hooghly; glass in U.P.; 
chemical in Calcutta and on the sides 
of river Hooghly; foundry trades and 
engineering industries centred round 
river Hooghly, Madras and Bombay. 
After all these years, Sir, this is the 
existing industrial pattern of India.

There is no question of giving one 
factory or one steel mill or one indus
try to one State. Some hon. friends 
were arguing that there is the Rour- 
kela steel factory in Orissa and the 
Mahanadi River Valley Project In 
Orissa. But the main question is whe
ther the industrial pattern that was 
existing in India is going to be chang
ed.

Firstly, there were certain States 
which were only supplying raw mate
rials to certain centres. Today there 
are certain States which are used .to 
supply raw materials to certain manu
facturing centres. If you look at the 
industrial map o f India, you will find 
that it is really lop-sided. I can cite 
a few  instances. Look at the auto
mobile and allied industries. They 
are located in West Bengal, ’Bombay, 
Jamshedpur and Madras. Take the 
case of the fruit and vegetable ine- 
servation Industry. It is in Bombay,
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Delhi, Nagpur, Amritsar, U.P. and 
Bengal. Take, the case of the electric 
lamp industry. That i s  also in 
Bombay, Calcutta, U.P., Bihar and 
Delhi. Dry batteries are in West 
Bengal, Bombay, Mysore and Delhi. 
Radio industry is in Bombay, West 
Bengal, Punjab and one each only in 
Bihar, Delhi, Madras and Mysore. 
Similarly, in the case of sugar mill 
machinery, it is also located in 
Bombay, West Bengal and Ahmedabad. 
Steel processing industry is in West 
Bengal, Bombay, and Madras. Power 
driven pumps are in Bombay, Madras, 
West Bengal and so on. I do not want 
to take up all the different industries. 
Take the case of electric transformers, 
electric motors, diesel engines, electric 
cables, electric fans etc. You will find 
that all of them are localised either in 
Bombay or in Madras or in West 
Bengal. They may be in certain other � 
places also. Therefore, if you look at 
the industrial map of India, you will 
find that the industries are located 
only in a few centres. 

16.08 hrs. 

[SHRI MOHAMMED IMAM in the Chair] 

In the census of 1951 also, it has 
been pointed out that out of more 
than 500 tons having a population of 
more than 20,000 only 28 cities are 
absolutely industrial and those cities 
are in Calcutta, Kanpur, Ahmedabad, 
Jamshedpur, Bombay, Madras etc. 
Recently, when this question of 
regi_onal disparity in distribution of 
industrial licences came up for dis
cussion by the U.P. Chief Minister, he 
brought out a very salient point. I do 
not know whether there is a conflict 
of interest between the Bombay group 
in the ruling party and the U.P: group. 
It becomes very clear and graduaHy 
this conflict is being expressed so far 
as this question of industry is con
cerned. Of course, the hon. Prime 
Minister took exception to the remarks 
made by the Chief Minister of U.P., 
and he has tried to say that U.P. is 
getting its share. But .I am sure the 
U.P. Chief Minister has taken a 

different stand. The Uttar Pradesh 
Chief Minister has brought out to 
light a very important development 
which is troubling the minds of most 
of the Chief Ministers whose States 
have been neglected. I would just 
like to impress upon the hon. Minister 
that when issuing licenses for starting 
industries in different States, these 
factors should be taken into considera
tion. The Government always advance 
one argument when this question is 
raised. They say that the capacity of 
the State Government to bear the 
strain and stress of the developmental 
economy should be taken into consi
deration. That was the aim which ha& 
been accepted by the Minister of Plan
ning also. They have told us very 
often that so far as the location of 
industries is concerned, the capacity 
of the State Governments should be 
taken into consideration. But, when 
we take into consideration the prob· 
lems of the undeveloped parts of 
India, then the capacity of the State 
Governments to bear the expenditure 
should not come in the way. So, for 
the coming third Five Year Plan, there 
must be some other standard. The 
capacity of the State Governments to 
hay should not be the criterion. Those 
State Governments which have got 
their raw materials, which have really 
got the power potential snd which 
have got scope for expansion of indus
tries should be given top priority so 
far as the issue of licences for start
ing new industries is concerned. 

In this connection, I may only sug
gest one thing. The Planning Com
mission may constitute an Industrial 
Location Committee which may go 
into regional planning of the different 
States and may also go into the 
resources position, the raw materials 
position and the electric power poten
tial available in the States. Let them 
then lay out a plan for the third Five 
Year Plan so as to distribute the 
different industries in the d'ffere11t 
States which are really undeveloped. 

Mr. Chairman: How much time doea 
the hon. Minister require for hlt 
reply? 
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Shri Manubhai Shah: Half an hour
or so; perhaps less than that.

Mr. Chairman: I shall call upon the
Ministernow. The discussion on the
resolutionhas to end at 4-30 P.M.

Shri Punnoose: My name was
announcedalready.

Mr. Chairman: But please do not
takemuch time.

Shri Pnnnoose: If I do not get at
leastan opportunity to speak, the dis-
appointmentwill be not only at the
lackof industries but at not speaking
onit also!

This is a resolution on which I feel
that the Minister need not much worry
about. But then the whole House is
interested not so much in his speech
by way of reply, in speaking some-
thingbut in his doing something. For,
after all, there is no dispute or differ-
enceof opinion with regard to the
p' ciple. It is very sound in principle
and should be accepted. But that is·
observedmore by its breach than by
implementation. How to get out 01
that? How to begin to implement it
is the question.

It is sometimes doubted that those
of us who speak for this region or
that region are regional or provincial
andall that. 1t is not so. Naturally
whenI speak. more of Kerala will
comein for the simple reason that I
knowa little more about Kerala than
about other parts of India. I
experiencethe difficulties there, and
naturallyits echo will come in when
I talk. But when we speak about
doingaway with regional disparity,
webelieve that it is for the ultimate
goodof India.

Onething is clear to my mind. The
greatIndia of which we boast, the free
and united India of which we are
proud,cannot last too long if the
regionaldisparity is not tackled here
andnow. To ask people to look at
andbe inspired by Bhakra-Nangal,

1880 (SAKA) Licensing of New 6250
Industrial Units

Bhilai steel plant and the other great
steel plants is all right, but any
amount of noble thought about these
great plants will not solve our prob-
lems. Areas which have very dense
population and areas which have got
the acutest form of unemployment
have·to be given help. They have to
be helped out of the jungle.

Looking at the implementation of
this policy, I do not believe that the
Minister would claim that they have
done well. He might say that there
are so many obstacles, and that they
are slowly tackling them. But let me
say that he has not succeeded in that.

In the case of Kerala, for example,
we have got certain strong points. It
is on these strong points that we must
build. We produce a series of com-
mercial crops. The industries must be
developed first in that sector, utiliz-
ing those raw materials where they
are found. One suggestion was just
now made, and that was about lemon
grass oil. If that lemon grass oil can
be converted into vitamins, I think
that industry can be started, and it
should be started. Maybe it may not
give so much of employment potential
immediately, but what about other
industries there? Take rubber;
Kerala produces 95 per cent. of rubber
in India, and there should be no diffi-
culty in finding a party with whose
help we can start a tyre or eubber
factory or industry there. I do not
know what principles stand in the way
.of the Government in having a factory
opened in the public sector for the
manufacture of tyres, etc. It is one
of our basic requirements. A licence to
a party in Kerala or starting this
industry was perhaps strongly
recommended by some of our friends.
But keeping it there useless does not
help Kerala at all.

Similarly, in the matter of the rub-
ber cultivation or plantation itself, I
have to point my finger at the Minis-
ter because we are investing Rs., 12
erores on synthetic rubber. An invest-
ment of Rs. 3 to 4 crores would be
enough to develop natural rubber and
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the Rubber Board themselves 'have 
submitted a plan. Even that has not 
attracted the affention of the Minis
ter. 

When Shri C. D. Deshmukh was the 
Minister of Finance, a proposal came 
up for opening a glass factpry in 
Shertallai in the coastal area of 
Kerala. I came across a lecturer who 
said that that area has got the best 
sand in the world and that sand was 
fit for glass manufacture. I also 
wrote about it to tlie Finance Minis
ter. He safd, "Just now we cannot 
take it up. We will give it due consi
deration in course of time". I do not 
know what happened. The other day 
I went to see the exhibition of glass
ware. It was a wonderful sighf. I 
wonder why our Government cannot 
think about it and have a glass indus
try started in Kerala. 

Reference was made to the rare 
earths. They are now being taken to 
Bombay. A number of industries 
could be started in Kerala. Recently, 
a proposal was made for starting an 
industry by State trading in certain 
articles in Kerala. We have got 
pepper, cardamom and other commo
dities which can fetcfi. a good price 
from outside India. It seems, how
ever, that the Government of India 
says that State trading by Kerala 
should be confined to 'the 'four corners 
or the area of India alone and that 
our State trading should not extend 
to foreign countries. I would like to 
submit that within the limits of the 
Constitution, any private citizen has 
got a right to trade and any ·private 
firm has got the right •to trade. If 
that is so, why not a State Hke Kerala, 
which has got cashew, cardamom, 
pepper and other commodities which 
can fetch a good price and profit for 
our people, have that trade? There
fore, it is not only an economic ques
tion but a political question of the 
utmost importance. It is for the 
future of India and the unity of India 
that this disparity should be over
come. The sooner the steps are 
taken, the better. 

Shri Manubhai Shah: I am ver, 
grateful to the House for the very en
lightening suggestions of several hon. 
Members. As the House is aware, 
this particular resolution has been en
gaging the attention of the House 
practically once every year since Inde
pendence and it is as it should be, 
because the subject-matter of this 
resolution is one of the most vital 
parts of the development of the na
tional economy. I can assure hon. 
Members that when they are saying 
something pertaining to their parti
cular States, as far as the Govern
ment and myself are concerned, it is 
far from our feeling that any regional 
claims, parochial or provincial claims 
were being put forward to the exclu
sion of the over-all national interests. 

I would not reiterate the various 
policy statements and the Planning 
Commission's observations on the
very vital need to remove the regional 
disparities in develo2ment as early as 
possible by all methods of fiscal and 
economic discipline that are available 
in our democratic country. These are 
well-known to the House--the state· 
ments contained in the second Five 
Year Plan, section 15 of the Indus
trial Development (Control and Regu· 
lation) Act and the policy statement 
of the Prime Minister laid on the 
Table of the House in 1956, which 
was more or less a reiteration and 
amplification of the industrial policy 
statement of 1949. 

When we discuss this matter, the 
first point always to be remembered 
is the historical background of the 
development of the economy of this 
country. From a colonial and depend
ent country, at the time of the advent 
of industrial revolution in the whole 
world right in the middle of the 18th 
century, we for 200 years, were left 
without the wherewithal of having 
the destinies of our own country in 
our own hands. So, in the great race 
of economic development which 
science and technology brought to the 
entire mankind in free countries, we 
were left almost high and dry for a 
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long period of two centuries, without 
those instruments In our hands. The 
-phenomenal progress that has taken 
place ih scientific and technological 
fields has made the task o f the under
developed countries of the world and 
the under-developed regions within 
the under-developed economy all the 
more difficult to catch up with the 
over-all fast industrial and technolo
gical progress of the world.

In this context, it will not be right 
o r  easy to decide which part of India, 
o f  this great sub-confinent, is under
developed and which is more develop
ed. Excepting a few, half a dozen or 
ten cities like Bombay, Calcutta. 
Madras, Bangalore, Ahmedabad, Coim- 
bator, Kanpur, Delhi and a few others, 
the other areas are under-developed. 
Even in the three States which are 
being mentioned as being more deve
loped, if one goes to Maharashtra or 
Kathiawar and Gujerat in Bombay 
State, or to the 24 Parganas or Kal- 
yani or any rural area of West Bengal 
or  to areas in the southern region ex
cept the Madras city and the town of 
Coimbatore, the pattern of under
development is almost uniform in all 
parts of the country.

So, as Mr. Jain rightly pointed out. 
it is not as if a few regions could be 
described as over-developed and many 
more regions as under-developed. As 
a matter of fact, I have been repeat
edly saying in this House that the en
tire country industrially is extremely 
'backward. The over-all national pro
duction from industries is almost less 
than 1 per cent o f the industrial 
production o f the whole world, for a 
population which is almost one-fifth 
o f  mankind. So, the main thing is to 
change the occupational pattern of 
this country as much and as fast 
as possible by all methods of econo
mic development. In the past also, I 
have been urging that it is a question 
o f  taking certain steps at three levels: 
the Central Government level, the 
State Government level and the en
trepreneurs or private sector level. 1 
will deal with the public sector a 
little later.

In this matter, we in the Centre 
have been trying to follow and im
plement this policy as much as possi
ble. Whenever, for instance, a licence 
is to be issued in the textile industry, 
according to the policy laid down by 
both Houses of Parliament, we do not 
give licence to any textile unit either 
in the Bombay or Madras region, 
where we have already got the cotton 
textile industry well-established 
Similarly, a Member from Punjab 
mentioned his grievance about rolling 
mills. We do not license any rolling 
mill in that region and we are con
vinced that two or three regions in 
India, viz., West Bengal, some parts 
of U.P., Punjab, Bombay and Madras 
are having a fairly large number of 
rolling mills and no further develop
ment in these places should be allow
ed. That is why only the States of 
Assam, Kerala, North Bihar and some 
parts of U.P. were considered for 
licensing one more unit each so far as 
rolling mills are concerned. Orissa 
also is included in that Rajasthan has 
quite a large number of rolling mills

Regarding sugar, for instance, the 
States of U. P. and Bihar are well- 
developed and so, new units have 
been more or less going to Andhra, 
Maharashtra, Kamatak and those 
areas where the soil is good for cane 
cultivation, but where in the past the 
development of the sugar industry did 
not take place. The cement indus
try has been very developed in Bihar, 
parts of Saurakhtra, parts of Andhra 
and Madras. That is why, whenever 
a fresh application for licence comes, 
we give It as far as possible to those 
regions where the cement industry is 
not developed.

But there is a limit to the regional 
regulation which can be done in a 
federal country like ours, because if 
the Centre tries to direct the location 
of individual units, nothing can be 
more disastrous to the unity of India 
than such a step. If one unit of tyre 
industry is to be installed, to suggest 
that it should be in a particular place 
and not in another place, to suggest
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one out of 12 or 13 States where there 
may not be units, is very difficult. But 
still, my hon. friend knows that as far 
as a tyre factory for Kerala is con
cerned, we went out of our way to 
help the State Government to find an 
entrepreneur. But we can only take · 
the horse to the water trough, we 
cannot make it drink. So, many more 
sides and types of approaches will be . 
necessary before an industrial scheme 
really takes root and :flourishes. So, 
as far as the Central Government are 

· concerned, we are deliberately taking
the line that even though the capacity
might have already been touched or
the target exceeded, whenever a pro
posal comes for a new unit, we give
preference to those areas where such
industries do not exist.

I want to urge in a friendly way 
that four steps to my mind can well 
be taken by some of our State Gov
ernments to energise and activise the 
industrial development in their areas. 
The first step, which most of the States 
are now taking, is to undertake a

techno-economic survey of every 
region. Every State should under
take, through various agencies in this 
country, economic and technical, to 
survey not· merely the general poten
tialities, but what is called project 
report potentialities regarding the 
type, size, etc. of the unit to be estab
lished, taking into consideration the 
various things available there, in the 
earliest possible ti�e. I am glad that 
Bihar has already got such a thing 
done; they are going into greater de
tails now. Kerala also recently asked 
:for our advice and we recommended 
them to the National Council of 
Applied Economics to undertake such 
a survey. That is the first step. Then 
it should be followed up by th; 
detailed project reports. 

The next step is to strengthen the 
directorate of industries with techni
cal officers, as we have got the 
Development Wing at the Centre. We 
thought at one stage that we might 
appoint some zonal officers in the 
Ministry here. But we realised on 

·�

second thoughts that it would giv� 
rise to more internal pulls and jeal
ousies rather an objective approach 
to be taken, and we would be again 
involved in regional approaches. But, 
as far as the State Governments are 
concerned, it should be completely 
correct, proper and necessary for them 
to appoint 3 or 4 technical officers
some States have already done it-to 
see that these technical officers help 
the entrepreneurs both in the private 
and public sectors in the States tei 
develop the industries faster. 

Then I come to the third factor. My 
hom. friend, Shri Mathur was men-
tioning why the Planning Commission 
is taking objection to the financial 
participation by States. The reasons 
are obvious. I have repeated them 
several times in the House. My hon. 
friend, Shri S. N. Mishra has also re
peated them. In that situation there 
will be a race for giving better and 
better terms in order to attract a par
ticular unit. If I can speak with any 
authority or personal experience, that 
is the most detrimental way of 
approaching the industrial deve1op
ment, because the entrepreneur ..... 

Shri Barish Chandra Mathur: That 
is why I suggested a common cor
poration. 

Shri Manubhai Shah: Then the best 
way to make the unit come to that 
particular area is to give it an attrac
tion; somebody else gives a higher 
bid; a third man gives a little more 
incentive or a little less interest or 
better terms so that the unit will go 
to him. We have experience of three 
or four units being shifted by the 
entrepreneurs from one part of India 
to another, from one State to a neigh
bouring State and that has led ta, 
great acrimony and bad feeling; 

So, what I would urge is this. We 
have got State financial corporations 
and State Industries Acts in every 
State. It should be possible for the 
State Governments to take a more 
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liberal approach to the industrial lot of difficulties because there is no'
expansion;loans and other things from licence for transformers and things.
theState finance corporations, because like that.
Rs.10 lakhs is the limit per unit and
up to that, as you know, financial
assistancecan be given to each unit.
It is not desirable to have one cor-
poration.for the whole of India, as
suggestedby Shri Harish Chandra
Mathur, because. such a corporation
will be totally unwieldly. Then, in a
senseone can say that the Planning
Commissionis a sort of corporation
for the whole country. One cannot
expecta corporation to be' established
which will industrially develop the
wholeof India minus which will try
to bring about a proper homogeneous
or healthy type of development in
anysense of the term. So, what could
be done is that every State Govern-
ment, through their own statutory
corporationsand institutions, of which
nowthere are large numbers, and
through the Central institutions,
through the agencies of the State fin-
ance corporations, they can loan out
all these types of assistance that are
necessary.

The fourth point which I would
urgeis-and to me the most important
point-the provision of electric power
tor industrialisation. It is true that
thePlanning Commission and the
CentralMinistry of Irrigation and
Powerhave been laying great em-,
phasison this. I have also been urg-
Ingon the State Governments that
whereverpossible for industrial pur-
posesevery district should be pro-
videdwith adequate power and it
.houldform part of an integral plan.
Myhon. friends in the House should
helpthe State Governments to give
greater priority and greater alloca-
tion within the limited allocation of
theState to industrial power even at
thecost of .

Shrimati lIa Palchoudhuri (Nabad-
Yip):May I seek a clarification about
Industrialpower? The hon. Minister
wassaying that very often industries
l8IInotbe established fOr want of
)Ower.But some people are put to a

Shri Manubhai Shah: That, I can,
assure you, is a difficulty of a small
nature. Now we are self-sufficient in.
transformers and perhaps a little more
than self-sufficient, because we are
exporting some transformers. But it:
there is any difficulty for any parti-
cular unit and if the hon: lady Mem-
'ber brings it to my notice, we will try
to provide them from India or, if
necessary, give them import Iicence,
That is a small point which can be'
easily met. But what I was stressing
was the massive phenomenon, the
snow-ball' phenomenon which should
take place in industrial development
and this -cannot take place unless the
wherewithal of electric locomotion is
provided to supply energy for indus-
trial development.

I do not want to take too much
time of the House. I only want to
touch a few points of individual indus-
tries which were mentioned here.
Mention was made of lemon grass oil
in Kerala. About this' problem, when.
ever proposals came we tried to urge
on the industrialists to seek the co-
operation of the State Governments
there to see that such units are
established: But, I must confess,
disappointment that the response
both from the State Government
and the industrialists was not so
encouraging as to say that the
project is finalized there. I am
not here to advise any particular
State Government, but I must re-
emphasize that the climate for indus-
trial development, where every gen-
tleman can feel very welcome and
happy and' almost induced to start
some industries in every area should
be created by both the people as well
as the local government so that th~
entrepreneurs are not either shied
away or feel hesitant to come forward
for such projects. Thereby, I do not
mean to suggest that anywhere such
kinds of conditions or things like that
exist, but things have eorne to our
notice where entrepreneurs do not
feel as much encouragement as in
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other places; sometimes, personal 
attention, sometimes, • general *t- 
mosphere, and sometimes a broad ap
proach to those problems do help, and 
I have no doubt that my hon. friends 
w ho have mentioned all these prob
lems with great intensity would see 
ibat a better and better atmosphere is 
created all over the country.

Before I conclude, I would refer to 
the public sector projects. All the 
projects so far established, like the 
steel plants, or the heavy engineering 
industries or the heavy electrical pro
ject, as most of the hon. Members have 
rightly emphasised, had to be located 
from  the purely economic angle. (An 
Hon. Member: Question) We can
not locate heavy industries as a pri
mary prop to remove the disparities or 
regional backwardness Regional 
backwardness has to be removed by 
many other methods that I have stat
e d  earlier. But heavy industries are 
not vulnerable to that kind of ap
proach. Even then, as the House is 
aware, In the drugs project, for ins
tance, where the raw material is not 
so much of an intensive base or of an 
extremely necessary bulky base, we 
have appointed a technical committee 
in the Planning Commission to see 
<that all the claims o f the regions are 
properly assessed, and from economic 
angles 0  we can give a better pre
ference to those areas where heavy 
Industries have not so far been locat
ed, we will see, and I can assure the 
House, that we shall give them the 
maximum consideration

Shri P. B. KamakrMman (Polla- 
ch i) : On a point o f clarification. How 
can the hon. Minister justify locating 
the heavy electricals project at Bhd- 
pal?

Shri Mannbbal Shah: This particu
lar aspect has been debated upon on 
the floor of the House I would not 
like to take the case o f every project 
and discuss it here. The heavy elec
tricals project required certain types 
jsf roqky'lands; and the teams which 
fam e..........

Shri T. B. Vlttal Kao: Climate also.

Shri Maanbhal Shah: .......... went
found the several places and consider
ed the various aspects. It was not so 
much the climate as the centre of 
India; we had to  see that the big units 
and machines produced from there a n  
sent out to all the parti. A ll the 
factors were taken into consideration. 
I would not go over all the grounds. 
But I can assure the House that 
wherever in .the heavy '  industries 
location, raw material availability or 
the availability o f transport is not the 
primary consideration, certainly the 
Government and the Planning Com
mission w ill give all the possible 
attention and care to decentralise and 
diffuse or disperse them in as many 
places as possible.

Lastly, there was the question of 
small scale and cottage industries 
Great interest has been taken by hon. 
Members of this House in small scale 
industries, handicrafts, handloom and 
cottage industries. As the House is 
aware, Rs. 200 crores have been pro
vided by the Planning Commission in 
the Second Plan. When this provi
sion was being made, as the House is 
aware, misgivings were expressed by 
many, and many doubts were express, 
ed whether Government would be 
competent to spend the whole allot
ment, because in the First Plan, hard
ly Rs. 20 or 25 crores were spent But 
as the House is aware, and the House 
will be glad to know, we have con
sumed all this provision at a much 
faster rate than than one-fifth of the 
Rs 200 crores provided for each year

Shri Panlgrahl: Can the hon. Muns
ter give us a break-up of the State- 
wise distribution9

Shri Maanbhal Shah: The State-
wise break-up has been laid on the 
Table of the House before. I f the hon. 
Member wants for any particular 
place, that break-up also can be laid 
on the Table. The provisions are 
also known in the Second Plan for 
each State.
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We have taken further steps also in 
-fhu direction for each State  Instead 
of having only four regional Service 
Institutes,  Binall-indus tries   service
institute is being established  during 
the current year, at the rate of one in 
each State, so that four or five States 
need not have to be clubbed together 
for this purpose  after all, the small 
industries cannot afford to go  long 
distances for consultation   So,   we
tiave decided to decentralise it  and
one full-fledged service institute  for 
small industries development is being 
established during the current year in 

each State

In some ol the small industries, the 
production which is not reflected  in 
the national index, which is not given 
in the figures for the production  of 
the various units, has been going  up 
at a fast rate from year to year  We
have not been able to collect the over
all national statistics  But the pro
duction has gone up by two hundred 
to three hundred per cent more in the 
last three years in several small scale 
industries In  khadi,  for instance
we know how much of increase  of 
production has  taken  place   This 
year, we have been able to employ 1 
lakhs of people through  the Ambar 
Charkha and the traditional  charkha 
programme  Similarly, in handicrafts 
and also coir,  the  porduction  has
risen  In coir Rs 1 crore to almost 
Rs S crores have  been  provided 
during  the  Second   ive  Year 
Plan  In  this  connection,  I would 
like to mention that the occupational 
pattern  on  which  my hon friends 
Shri  Mahan ty  and  Shri  Harish 
Chandra Mathur and others have laid 
stress would be achieved  not  only 
through large scale  industries  but 
primarily through the dispersal of the 
small scale and medium scale indus
tries, I would, therefore, invite  the 
co-operation of all the hon Member* 
to see that m their areas,  whatever 
medium and small  scale  industries 
potential  exists  is  encouraged, 
and as far as the Central overnment 
are concerned, we  can  assure  the 
House that all possible help in  those 
directions will be readily forthcoming

Ch. Raablr Singh (Rohtak):  What 
about uotas of steel 

Shri Shah Rourkela and
w)iim will go into production in an
other year or so  More steel will be 
available in  1960,  we expect  2 2 
million tons, in 1961  we expect  Sl 
million tons and by 1962, almost 
million tons 

Ch. Ranblr Singh: What about the 

interim period

Shri Mannbhai Shah: That interim 
period has to be passed as we have 
passed these two years   But there 
will be better availability from day to 
day  Pig iron difficulty is almost over 

As the spirit behind the Resolution 
is contained and is being implemented 
m the policy approved by the House, 
I do hope the hon Mover will with
draw the Resolution 

Shri D. R Chav an: May  I  know 
from the Minister what is the atti
tude of the overnment with regard 
to the demand of the people for the 
establishment of an aluminium plant 
at Kolhapur*

Shri Mannbhai Shah: I thought that 
region was considered to be a deve
loped region   In the Second Plan, 
two aluminium plants were provided 
for, one at Rihand and another  at 
Salem  This is as far as the priority 
of national allocation was concerned 
No other aluminium plant was pro
vided for and, therefore, for the pre
sent, we do not see much prospects 
or resources for this purpose, but if 
any proposal comes from any indivi
dual who can utilise power and show 
us that he has arranged for the foreign 
exchange we will consider it We have 
said the same thing about fertiliser in 
which my hon. friend, Shri Ranga. 
has been taking very much Interest 
We do not want to limit or  retard 
anything in the case of all these pro
ects  Wherever  there  are  possi
bilities, we shall give them the utmost 
support

Shri asndevaa Nair: I have to con
fess that I am left thoroughly  dis
appointed by the reply given by the 
hon Minister  I expected something 
more concrete from him   But  his



[Shri Vasudevan Nair] 
speech was couched in very general 
terms. This kind of speech he could 
make anywhere at any time. I am 
sorry he did not even refer to many of 
the important instances to which I 
referred. For example, Kerala is a 
State which produces 97 per cent of 
rubber___

Shri Manubhai Shah: I had men
tioned about the tyre factory. He was 
not probably here then. I had said 
that almost everything is complete. 
We have given a licence and I hope 
that with all their efforts, the efforts 
of the State Government and of the 
Central Government, perhaps the plant 
will come up.

Shri Vasudevan Nair: I am speaking 
of the very same thing. Three licenc
es have been issued, two going out
side the State. (Interruptions).

Shri Manubhai Shah: All licences
cannot be given to only one State.

Shri Vasudevan Nair: And who can
definitely start the industry? My 
question is: what is the difficulty in 
the way of the Government insisting 
upon the party when they give a 
licence that at least such industries 
should be started in those areas where 
they produce 97 per cent or cent per 
cent of the raw materials?

Then he did not refer to the 
Security Press_ and many other ins
tances to which I referred. They are 
all, of course, inconvenient instances 
as far as the Government are con
cerned. That may be the reason why 
he has left them all out.

He just hinted at the atmosphere.
I know what was in his mind. I am 
surprised to find that in areas where 
the atmosphere, according to him, may 
be very good—in Kerala, the atmos
phere, according to him, may not be 
very good—there also the same diffi
culty is (there. There also industries 
are not coming up. Take, for 
example, Rajasthan, Madhya Pradesh 
or any othQr area. There the situa
tion is worse than that of Kerala. 
What is the trouble?
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Therefore, the Government should 
take some more pains to analyse the 
difficulties and find out the real 
reasons and should not try to hide 
behind a shadow or bogey of this 
atmosphere. I hope the Government 
will move away from such kind o f 
arguments.

I hope at least in the formulation 
of the Third Five Year Plan, the Gov
ernment will take more care in con
sidering the claims of these undeve
loped States. I am sorry I am not 
satisfied with the reply given by the 
Hon. Minister and I regret I cannot 
withdraw my Resolution.

Mr. Chairman: There are amend
ments. Are the hon. Members press
ing the amendments or shall I take 
them as having been withdrawn?

Shri Vasudevan Nair: Sir, I am will
ing to accept the amendment of Mr. 
Punnoose. With that amendment my 
resolution may be taken up.

Mr. Chairman: The question is:
That in the resolution,— 

after “industrial units”  insert 
“ and starting o f industries in 

the Public sector.”
The motion was negatived.

The other amendments were, by 
leave, withdrawn.

Mr. Chairman: I shall now put the 
resolution to the vote.

The question is:
“This House is of the opinion 

that the policy of licensing new 
industrial units be changed so as 
to bring about an emphasis on the 
location of such new units in less 
developed areas unless there are 
major disadvantages in such areas 
in the matter of availability of 
raw materials.”

The motion was negatived.

Mr. Chairman: We will now take up 
the next resolution.




